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IN THE CENIRAL .DMINISTRATTVE TRIBUNAT, HYDERABAT BENCH AT-ﬁYﬁéRAéQD'
0.a.N0.. S€7. 93
. Date of Ordér: 6/7-93
Betveen: - _ /79
- . ‘
1. Divisional Failway Menager, (D)
Soutn Ceuntral Railway, Secunderabad,
2. Permanent Yoy Ins~~ctor (Con)
S5.C.Rly, Secunderabadﬂr
3. Chiefi Signal Inspector,

Signal & Telecommunication Department,
S.C.Rly, Secunderabad. ' '

'

. Applicants,

angd
1. Regaon.
2, Presiding officer, Labour Court,
Narayanaguda, A.P,Hyderabad. .
' .a ' Reépondents.

Fer the ApplicantsL Mr.N.l:'.Devraj, SC for Rlys.

For the Respondents:

-8

CORRM S
THE HON'BLE MR, JUSTICE V.NEBELADRI RAO : VICE CHATRMAN
' AND
THE HON'BLE MR.P.T.TIRUVENGATVA : MEMBE!(ADMT)
The Tribunal made the following Order:—
Admit, The operation of the order dated 11-3-92
9 L e ‘

in C.M.P.No. [ 770 /83~1s suspended until further orders.

Issue -notice to the Respondents.

Post the case on 6,9.93.

- ﬁZﬂj?vT ‘)

To

1. The Divisiocnal Railway Manager .(B.G) S.C.Rly, Secunderabad.

2. The Permanent wWay Inspector (Con) S.C.Rly. Secunderabad.

3. The Chief S$ignal Inspector, Signal & Telecommunication
Department, $.C.Rly, Secunderakad. : .

4. The Presiding Officer, Labour Court, Narayanaguda, Hycderabad.

3. One copy to Mr.N.R.Devraj, SC for Rlys. CAT. liyd.

6, One copy to Mr, .o

7. One spare CcoOpy.
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TYPELD BY COMPAREL BY
CHECKEL EY KFPROVED BY

IN THE CENTRAL iDMINISTRATIVE TRIBUNZL
HYDERABAD BENCH AT HYDERABAD

THE HON'BLE MR.HUSTICE V.NEELADRI.RAO
ViCE CHZIRMAN
I

THE HON'BLE MR.A.B.GORTY ; MEMBER{AD)

AND

THE HON'BLE iMR.T }CHANDRASEKHAR REDLY
MEMBER(J)
LND ‘

THE HON'BLE MR,.P.T.TIRUVENGADZM sM(A)

Dated 3 6./ ,419_93

—
.ORDER/JUDGMEN;ﬁ-

Py

- g 2, i
M'-'-I'—\T 7 iredier C.-;‘t-‘—N-o.

&
O.A.No, . {_S"? {& 3
TrfNo—— — - (W.pp—e——)

SEESES__

Admitted and Interim directions
issued

allowed o nstrauive
et B I" {_‘%P A-{ CH
Disposed of with directions

!
Dismissed \
DismisEed as withdraw

ed for defaul

"
s A
‘,.gﬁ-—-ﬂ"

\
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Lismis
Re jecte Ordered
No orden, as t6 costs.






